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FINANCIAL EXPRESS

FORM NO. INC-26
[Pursuant to Rule 30 of Companies [Incorporation) Rules, 2014]
Advartizament 1o be published in the newspapar for change
of registered offce of the Company from one State to-anothes.
fefore the Central Gavermment Reglonal Director, Eastern Reglan
In the matter of sub-zection {4] of Secteon 13 of Compansss Act, 2013 and clause [a) of sub-
fula (51 of Aule 30 of the Companies {Incorporatian) Aules, 2014
AND
in the matter of SAFAR| DIGITAL EDUCATION INITIATIVES PRIVATE LIMITED
[CIN: UB0904DL20TOPTC204512], having its registered office at A-27, 2 Floor Mohan
Co-operative Indusirial Estate, Mew Delhi - 170044
Applican! Companyy Pelfflanar
Motice is hareby given ta the Genaral Public that she Comgany propasss fo make application
to the Central Gowernment (Regecnal Directos, Morthern Region) under Section 13 af the
Companies Ack, 2073 seeking confirmation for alteration of the Memarandwm of Association
of the Company in terms of the special resobution passed at the Extraordinary General Meeting
held on Friday, Manch 20, 2026, 1o enabie the Company 1o change ils Regizlered Offica from
“Unian Territory of Mew Dalhi® 10 1he "State of West Bengal®
finy person whose interest is likefy 1o be affected by the poposed chamge of the registened
office of the Company may defiver either on the BMCA-21 porial (wes.mca.gov.in} by filing
investor complaint form of cause to be delivered or send by registered post of hisiher
objecticns supported by an affidawit-staling the nature of his/her interest and grounds of
opposiion to the Regienal Directar, Northarn Regean at the address &-27, 2™ Fleor Mohan Co-
opseralive indwstrial Estate, New Delhi - 110044, within fourteen days af the date of publication
of this notice with a copy 1o the applicant Company at s regesteced office at the address
mentianed bielpw:
A:27, 2 Floor Mohan Co-operative Industrial Estate, Mew Delhi - 110044
For and on behall of the Apphicant? Pelitioner
Foos Safarl Dbgital Education initiatives Private Limited
Sd/-
Saurahh Mittal
Decion
Oi: 01402533

Date: March 24, 2076
Place: Mew Dethi

Form No. INC-26
[Pursuant to rule 30 of the Companies (Incorporation) Rules, 2014]
Advertisement to be published in the newspaper for change of registered office of the
company from one State to another
BEFORE THE REGIONAL DIRECTOR, NORTHERN REGION I, B-2 WING, 2ND FLOOR, PT. DEENDAYAL
ANTYODAYA BHAWAN, 2ND FLOOR, CGO COMPLEX, NEW DELHI - 110003
IN THE MATTER OF SUBSECTION 4 OF SECTION 13 OF COMPANIES ACT ,2013 AND CLAUSE (A) OF SUB
RULE (5) OF RULE 30 OF THE COMPANIES (INCORPORATION) RULES, 2014
AND
IN THE MATTER OF: KKBC ADVERTISING (INDIA) PRIVATE LIMITED, (CIN- U22219DL2022PTC408510)
FIRST FLOOR, 101, WING 1, HANS BHAWAN, BAHADUR SHAH ZAFAR MARG, I.PESTATE,
CENTRAL DELHI, NEW DELHI, DELHI, INDIA, 110002~ ... Applicant
Notice is hereby given to the General Public that the company proposes to make application to the Central
Government under section 13 of the Companies Act, 2013 seeking confirmation of alteration of the
memorandum of association of the company in terms of the special resolution passed at Extra Ordinary
General meeting held on 21st March 2026 to enable the company to change its Registered office from “State
of Delhi” to “State of Karnataka”.
Any person whose interest is likely to be affected by the proposed change of the registered office of the
company may deliver either on the MCA21 portal (www.mca.gov.in) by filing investor complaint form or
cause to be delivered or send by registered post of his/her objections supported by an affidavit stating the
nature of his/her interest and grounds of opposition to the regional director (Northern Region 1),B-2 Wing,
2nd floor, Pt. Deendayal Antyodaya Bhawan, 2nd floor, CGO Complex, New Delhi ~110003 within fourteen
days of the date of publication of this notice with a copy to the applicant company with a copy of the applicant
company at its registered office at the address mentioned below KKBC Advertising (India) Private Limited
First Floor, 101, Wing 1, Hans Bhawan, Bahadur Shah Zafar Marg, I.PEstate, Central Delhi, New Delhi,
Delhi, India, 110002.
Sd/-
For and on behalf of the Applicant
Pooja Devi (Director)

Date: 25.03.2026 DIN: 09540304

Agarwal Duplex Board Mills Limited
(CIN: L9%0090L1984PLC0T19052) (GETIN: (OAAACAIZI0H1Z4)
Regd. Office: 214, Aggarwal Prestige Mall, Plat Mo, 2, Communify Center,
Along Road Mo, 44, Pitampure, Mew Delhi = 110034
Website: www agarwalduplex.nat; Tel.: +97 11 47527700,
E-mail: agarwalduplexl %84@mgmail.com
WOTICE
SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF PHYSICAL SHARES
Pursuant to SEB| Circular Mo, HO/38/1371{ 21 2026-MIRS0-PODY #3750/ 2026 dated 30
January 2026, &l shareholders are hereby informed that @ special window has been
opened for a period of one year, from' 5 February 2026 to 4 February 2027, to facifitate
fransfer and dematerialisation of physical securilies which were sold/purchased prior
1o 7 April 2019, The said special window shall also be available for such physical share
fransfer requests which were zubmitied eariier but were rejecied/returned/not attended
to due 1o deficiency in the documents/process/or otherwise, All securities transferred
under this zpecial window shall be mandatorily credited only in dematerialized form to
the transferee’s demat acoount, Furiher, such securities shall b2 subject to-a lock-in for
a period of one year from the date of registration of fransfer, during which the securities
shall not ke transferredflien-marked/pledged, The transferee shall be mandatorily
requdred to submit all decuments, a2 prescribed under the aferesaid SEBI Circular, to the
Company's Registrar and Share Transfer Agent (RTA), i.2 BEETAL Financial & Computer
Services Pyt Ltd., BEETAL HOUSE, 3rd Floos, 99, Madanglr, Behind L5C, New Delhi -
110062 Ph. 011-42959000-09, Email id: beetalrta@gmail.com.
For further details, investors may refer to the SEBI circular which is also available on
the companies’ website: hitps:www.agarwalduples.net/.
Cases involving disputes between the fransferor and transferee shall not be considered
under this special window and may be resolved by the concerned parties through
appropriate court or NCLT proceedings. Securities that have already been transferred
To the Investor Education and Protection Fund (BEPF) shall not be efigible for processing
under this special window,

For Agarwal Duplex Board Mills Limited

Sd/-
Date: 25.03.2026 Neeraj Goel
Place: Delhi Hanaqﬂng Director

FORM A
FUBLIC ANNOUNCEMENT
[Requlatan T4 ol tha lgoivancy and Bankrupicy Board al India
(Valurary Liguidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
ALUE INDIA FRIVATE LIMITED

1.| Nama of Corporale Paerson Alue India FPrivate Limitad

2.| Date of Incorperagtion of Corporate Person |25, 91,2011

L dutheeity Under Which Carparabe Persen is. |ROG DELHI I
-"I'I':‘-I}-“:II:II'EIEH-"HEDIN'E:"EIJ

4,| Corporale Idenhity Mumbgolimited Labdity UAS00RRLARTE2E T

Indentity Mumber of Corpodate Ferson

5.| Address ol The Registered Office And 507, 5l Floor, DDA Building Mo, -5, Dislricl
Principal Office (I any) of Corparate Persans | Gerter, Janasgun B-1, 'West Daihl, Mew Oelb
Delhi-110058, Indie

6.| Liguidaton Commercene! Dale of 24.03.2025

Corparale Parsan

1.|Mems, Address, Email Address, Telaphome
Mumber And The Rapstrabon Bumbear of
Thie Ligueidiatos

GA Pawan Kumar Gamg

23-%, Packord-J, Shaih Sarak-z, Mew Delbe3 10017
Email Id ; ca pawangarggmall. com
IBEIRES NG, IBERPADTTP POOEOR 4 7- 20181 1064

.| La=t Diate For Submission of Clemms 23042026

Mofice is hereby given the! Ale Endia Private Linited has commencad vokinlary liguidaton o
24,03, 206
Tha stakehclders of Alue InifaFrivete Limited are hereby called upoan o submit procot of thair claims,
o ar betere 23042026 1o the: liguldator al 1he address menlioned aganast ilam 7
The fnaneial creditoes shal submit thelr pracd of claima by eleciroric megns ony, 81 oiner gizkaholders
ity Sulmil he prood Of clasms in person, by post oF by elctromes rmdard,
Submizsicn of false or misleading proofs of claim shall sfiract penaties
Marma ard Sigaature of the Lgudaoe |
Sdi-
G Pawan Kumar Garg
25-4, Poceat-l, Sheikh Sarai-2; Mew Daelhi-1 10017
IBE| Req Mo IBBWIFA-DI1AF-FI0EOERZDT T-2018/ 11064

Ciale © 3503 2026
Flace - Mew Delhi

13th E Auction Sale Notice under IBC, 2016

M/S RG INFRA-BUILD PRIVATE LIMITED (IN LIQUIDATION]),
CIN: UT0101DL2Z005PTC135052

Regd, O G-02, Ground Floor, Plot No. SU LSC B-Block RG City Centre,
Lawrence Road, Daelhi-110035.
Liguidator's Office: 1670/120, Shanti Nagar, Tri-Nagar, Delhi - 110035

Saa of assats of Mfs RG Infra-Build Private Limited (In LEgeidedion) by 1hs iquidatar appomied by
the Hoo'bie Natlonal Gompany Law Tabumal, Court-ll, Mew Delhi. on 85 5 WHERE 15 BASIS™, "A%
15 WHAT ES BASIS™, "WHATEVER THERE K5 BASIST, "NO RECOURSE BASIS" and "WITHOUT ANY
CLAIM/COMPEMSIATION I FUTURE". The underzsigned shall conduct the sale howgh Me é-
asiction platéorrm hostad at hitps:/fibbi baanknet. com

Date and Reserve  |EMO Ampunt & | Bid
Description Time of Price Documents | Incremental
E- Auction {ENR] subsmission valua
______________ deadline |
Difice Space and Plani & [hate;, Mz Rs | Fs
Machimery af R6 City Cendre, 1702026 |5 141260-] 51,81 2605 | 200000
Lawrence Road, Delki- 110035, Tima {Rs, Five (R Filty-0ng: | (Rs. Two
Tt - 11,30 AM | Grore Fourteen| Lacs Forty-0ne | Lacs only)
1 ! IEILE:J.L Eﬁ? HSTﬁ.ﬁ to0130PM | Lacs Tweive | Thousand
,: (covered area is ! [with unbrmited | Thowsand Six | Twa Hurdred
301 75 Sq mt), Office Tablés getension af | Hurdrad anly | Sady anly)
| {00 2 bios. Ductabte Units. | 3 TIUMES Lt
| {0}~ 2 Nos and Woaiden eachl)
| Abmirah (- 1 Mos:

Dade of Inspection: Up to 10,04, 2026 Eill 5,00 PM with pricr infimaticn to (ke Liguidator,

Lagtdate for submission of eligibility documents: 15,04, 2026 Ll 5.00 FM.

Lastdate for submission of ENED: 15,04, 2026 1ill 5.00 EM.

Terms & Conditions of ihe proposad auction are as under:

1. This Sale Modice mesl be read along will e E-Buction Process [nfdrmatsan Dacumenl
contaning asset details; eigibility requirements under Section 284 of the 1BC, 2016, and &8
general and technical terms of the e-auction

2, The praspaciive bidders shall upload the required documents, insleding fhe Seclion F88 Aflidavil
and Declaration and all other specied documents 2s defailed i E-Auction Frocess Information
Deciemant throagh the BAANENET psatform at hiips: fB6i kaanened com

3. Prospecies biddars may inspecl and urnlestaka due diligence of the assets with priar nofice to
e Liquidator. Requests for inspection may be sent 1o @keshiaing @ radifmall com

4, Prospecte bidders shall deposit the Eamest Money Deposd (EMD) through the BAANKNET e-

aucticn platform,

. I3 prospecine Blogder &5 faund Inelgibbe B 2y reason, e EMD shall stamnd lod eted.

. The sale shall be-cancelled and the amount deposited shall be forfeed if the successiul Hodes

fails fp remit tha balance sale conskderation within the fime specifiad in the E-Apction Procass

Efarmalion Docisminnd,
Rakesh Kumar Jain, Liguidator
Date; 25.03.2026 Regn: BB BAY IPA-001,1P-P01257/2018-19/12068
Prace: New Doihi Email: mginfrabuildd@eenail.cam

om0 o

FORM NO.14
[See Regulation 33(2))
OFFICE OF THE RECOVERY OFFICER - I/ll
DEBTS RECOVERY TRIBUNAL CHANDIGARH {DRT 2)
1st Floor SCO 33-34-35 Sector-17 A, Chandigarh (Additional space allotted on
3rd & 4th Floor also)
DEMAND NOTICE

MOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS &
BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO THE INCOME
TAX ACT, 1961,

-

RCI2/2025 09.03.2026
PUNJAB NATIONAL BANK
Versus
M/S JAl BABA BRICKS
Ta

(GD1) W'S JAI BABA BRICKS CENTRE WARD NO 4, HARI NAGAR COLONY,

SOHNA-122103 THROUGH PROPRIETOR, SH.MANOHAR. Kamal HARYANA

(CD2) 5H. MANOHAR 5/0 SH. VIPAT, PROPRIETOR OF M5 JAI BABA BRICKS,

RO WARD NO_4, HARINAGAR COLONY SOHNA KARNAL. HARYANA-D

(CD3) SH. MAHESH KUMAR R/O VPO BALUDA, TEHSIL SOHNA Karnal,

HARYAMNA-0

(CD4) SH. VIPAT SINGH S/0 SH. DEEWAN, R/C WARD NO.4, HAR! NAGAR

COLONY, SOHNA Karnal, HARYANA-O

This is to notify that as per the Recovery Cerfificate issued in pursuance of orders

passed by the Presiding Officer, DEBTS RECOVERY TRIBUNAL CHANDIGARH

(DRT 2) in OAMS54:2020 an amount of Rs 2140197 (Rupees Twenty One Lakhs

Forty Thousands One Hundred Ninety Seven Only) alang with pendentelite and

future interest @ 11% Compound Interest Monthly w.e.f. 2311212013 till realization

and costs of Rs 24005 (Rupees Twenty Four Thousands Five Only) has become

due agamnst you {Joenily and severally/ Fully/Limited).

2. You are hereby directed to pay the above sumwithin 15 days of the receipls of the

natice, failing which the recovery shall be made in accordance with the Recovery of

Debts Due to Banks and Financial Institutions Acl. 1993 and Rules there under.

3, You are heraby ordered lo declare on an affidawit the pariculars of yours assels

o ar before the next date of hearing.

&, You are hereby orderad 10 appear before the undersigred on 01.06.2026 aL 10:30

a.m. for further proceedings.

5. In addition to the sum aforesaid, you will also be liable 1o pay

(a) Such interests as is payable for the pericd commencing immediately after this

natice of the certificate / execufion proceedings.

(b) AN costs, charges and expenses incurred in respect of the service of this notice

and warranis and other processes and all other proceedings taken for recovenng

the ameunt due

Given under my hand and the seal of the Tribunal, on this dafe; 09,03.2026

6.5 AHLUWALIA Sd-

Recovery Officer

DEBTS RECOVERY TRIBUNAL, CHANDIGARH (DRT 2)

RAM AVTAR REKHI

FORM NO.14
[See Regulation 33(2)]
OFFICE OF THE RECOVERY OFFICER - NI
DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2
1st Floor SC0 33-34-35 Sector-17 A, Chandigarh (Additional space allotted on
Jrd & 4th Floor also)
DEMAND NOTICE

NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS &
BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO THE INCOME
TAX ACT, 1961,

g

RC/597/2025 09.03.2026
PUNJAB NATIONAL BANK
Versus
M/S DEEKSHA AUTO COMPONENTS
To,

(CD 1) WS DEEKSHA AUTO COMPONENTS THROUGH ITS PROPRIETOR
SH.SUNIT TIWARI, PLOT NO. 224 GALI NO.7, KADIPURINDUSTRIAL AREA
PATUDIROAD, GURUGRAM, HARYANA

{CD 2) SH. SUNIL TIWARI 5/0 SH, MAHESHWAR TIWARI, R/OA-T9, SECTOR-22,
SANJAYCOLONY, FARIDABAD HARYANA Also AtPLOT NO, 4, BATA COLONY
CHOWEK, FARIDABAD, HARYANA

This is to notify that as per the Recovery Certificate issued in pursuance of orders
passed by the Presiding Officer, DEBTS RECOVERY TRIBUNAL CHANDIGARH
(DRT 2) in OA/393B201T an amaunt of Rs 2416870 (Rupees Twenty Four Lakhs
Sixteen Thousands Nine Hundred Seventy Only) along with pendentedlite and
future inferast @ 11.75% Compound Interest Monthly weef. 23106/2017 il
realization and costs of Rs 27005 (Rupees Twenty Seven Thousands Five Only)
has become due againstyou (Jointly and severally/ Fully/Limited).

£. You are hereby directed to pay the above sumwithin 15 days of the recaipts of tha
notice, failing which the recovery shall be made in accordance with the Recovery of
Debis Due to Banks and Financial Institutions Act, 1993 and Rules there under.

3. You are hereby ordered to declare on an affidavit the particulars of yours assets
on of befors the naxt dale of hearing.

4. You are hereby ordered to appear before the undersigned on 04.06.2026 at 10:30
a.m. for further proceadings.

2. In addition to the sum aforesaid, you will atso be liable ta pay:

{a) Such interests as is payabie for the pericd commencing immediately afier this
notice of the certificate | execution proceedings.

(o) All costs, charges and expenses incurred in respect of the sarvica of this notice
and warrants and other processes and all other proceedings faken for recovering
the amount dug,

Given under my hand and the seal of the Tribunal, on this date: 09.03,2026

Sdi-
Recovery Officer
DEBTS RECOVERY TRIEUNAL, CHANDIGARH (DRT 2)

10! Last date for receipt of expression

12 Last date for submission of

HINDUJA HOUSING FINANCE LIMITED
Megistered office 3t 27-A, Developed Industriad Estate, Guindy,

W

HERDLLA

IouSiS inlancs  Chennai - 600 092, Tamil Nadu, E-mail : sscbsnhindujahousingiinance som

.. GUNTAGT NO: PREM LATA SI871 206878
POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)
Whereas the undersigned being the Authorized Officer of the HINDUJA HOUSING FINANCE
LIMITED under Securitization and Reconstruction of Financial Assets and Enforcement of
Security InterestAot, 2002 (MNo. 3 of 2002} and in exercise of powers conferred under sackon
13(12) read with Rufa 3 of the Security Inferest (Entorcemant) Rulos, 2002 issued a demand
notice wasissued on the dates mentioned againsteach acoount and stated hereinatier calling
upon the bormawer (hereinafter the borrewear and guarantass are coectvely referred o as the
*the Borrowers”) to repay the amoumt within 60 days from the date of receipt of said notice.
The borrowers having fakad to repay the amount, nobica |5 heraby grven 10 the borrower and
tha pubdic in general that the undarsigned has taken passession of tha properly described
herein below in exercise of powers conferredon him undes sub=setion 4 of section 13 of Act
read with rués B of the Secority Interest Enfarcement Rules, 2002 on this the datas menfioned
against each accounl, The borrower/guarartor in particelar amd the public m general i3
heraby cautioned not 1o deal with the property and any dealing with the proparty will be
subject to the charpe of the HINDUIA HOUSING FINANGE LIMITED for an mount and fufure
interest af the confraciual rate on the aforesaid amount together with incidental expenses,
costs, charges, ele. thareon, The borrower's aftantion is mvited to provisions of sub-section
{8) of section 1304 the AcL, in respect of time available, toredesm the secured assats.
Accoont Hember, Name of ihe Borrowers & Address | MOTICE DATE;
HR/GGM/ERHL/ADDDOD1299. 1. Mr Mohd Afsar 2. Mri. Reshma 17.03.2026

ParfZ, Janazkpuri, Metro, Wes! New Delhi, Delhi, India - 110059
Demand Date & Amount ; 09.01.2026 & Rs. 30,458,415/ | Description
1| OfProperiy: A Residantial Plol Area Measuring 50 8q. Yards, Comprising In Khazra Mo, 257,
SHuated Al Block-g, Rezidential Colony Garimia Fgarden Colony, Hadbast Vilage Pasonda,
Pargana: Loni, Teheil & District; Ghaziabad, Ultar Pradezh (hereinafter Called Retferred To
Az The Sald Properly”). Boundaries OF The Properly: Bs Per Sale Deed, East: Plot 01 Digar,
Wast: Plot Of Digar, morth; Plod 0 Digar, Seuth: Rasta 15F

Rz 3143927/

DL/MNR/HANA/ADDDODODZZ. 1. Mr. Tarun Tak 2. Mr. Reena Recna.
6/339 Trilok Puri East Mebro Dathi-1100971 | Demand Dale & Amownl:
09072026 & Rs. 26,14,6829/-] Description Of Property: Freehold
2 Residential Single Story House No. 9 Jalling under Khasra No. 444 built on Plot Ne. 8

Silvated al "Adifya Greep City” im Willage Duhai Pargana Jalalabad Tehsil & Disii.
Ghariabad (U.P) East: Land owned by another parly, side length 20 feel, West: 25-foot
wide road, side length 20 feel, Harth: Plat nrumber 10, Side length 40 feal, South: Plal
number §, sida lengih 40 {eel

17.03.2026

ATVO Enterprises Limited
(Formerly Known as Vandana Knitwear Limited)

CIN No:- L464TIRJI885PLCOT2122; GSTIMN: DBAADCTOBEOHIZE
Registerad Office: Bhandari Plaza, 2nd Floor, Opp Magar Parishad Rajendra Marg
Bhilwara -311001 [Raj2sihan)

Contact: 96607-81000, E-Mall ID:- vandanaknltwearimited 202 1 ggmall com
Website: www vandanaknitwear.com

NOTICE
SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER
REQUESTS OF PHYSICAL SHARES

Pursuant to SEBI circular No, HOI38/13/11(2)2026-MIRSD-PODNIIT50/2026 dated
January 30, 2026, we bring it to your notica that a Spacial Window has been opened
from February 03, 2026 to February 04, 2027, to facilitate the transfer and
dematerialization [‘demat’) of physical securities.

This facility of the said Special Window is for lodgement of physical securities
transfer and demat which were sold/purchased prior to April 01, 2018,
Shareholdersiinvestors are requested to refer to the below malrix as prescribad
inter-alia by SEBI vide its circular dated January 30. 2026 for guidance on applying
for fransfer and dematerialisation of physical shares.:

DL/ DEL/DWND/ADDODGT 121, 1. Ms. Balvinder Kaur 2. Mr. Narayan SngNEE R LR o

Govindpuram, WHtar Pradezh, Indiz - 201013 L Demand Oate & Amouni:
09.01.2026 & Rs. 24,03,223/- | Descriplion Of Property: Fial Mo. FF-2 (MIG) on 1* Floor area
3 maasuring 720 sqgft Plot Ne. 19 part of Khasra No, $63 and 404 siuated al Village Harsay
Cotony Known as Ram Bagh Colamy-1, Tehsll and District Ghaziahad, Uttar Pradesh, Herein
aller rederred bo a3 (ke "sald properly”. Boundaries: As per Technical Reporl. East - Dihers,
West-Flat Mo, FF-01/Plat Ho. 18, Nerth- Road 200 Wide, Sowth - Balcony PlotHa. 10

DLDEL/LXND/ADRODODGSS. 1. Mr. Bakila Aggarwal 2. Mr. Pramod Qs liE ) Fls

Bandir Sec <23, Sanjay Nagar Ghaziabad Up, Metra, Ghaziabad . Utar

4 Pradesh, India - 201002 | Demand Date & Amount 09.01.2026 & Rs. 7.73,720/-|
Dezcription Of Property: Residential Apartment Mo, 362/ Third Floor, area measuring 985

Bq. FL, situated in Gaur Homes Elegante, Block E, Govindpuram, Tehzil & Distl. Ghaziabad,

U.F, {Herginafter referrad as the “sald properiy”). East; Other's Land, West; 100 Fi, Wide

Fozd, North 150 Ft. Wide Road, South C,.50/N.P Scho

DL/GRN/ALPH/AD00000337. 1. Ms. Bushra Bushra 2. Mr Mohd QT iERIFa:
Nadeom. B9, Rasoalpur Sikroda, 0, Rasoolpur Sikroda, Ghaziahad, PSSP
Meiro, Ghaziabad, Uttar Pradesh, India - 201001 ’l Demand Date 3 M '
Armount: 09.071,2026 & Rs. 6,171,828/« | Descriptbon 07 Property: Residential vacan! Plal No.
3 89, land area measuring &0 5q. Yards, i.e. 5016 Sq. Melers, oul of Khasra Ho. 394 Mi..
Situated in Village Rasoolpur Sikroda, Pargana Dasna, Tehsil & Distl. Ghaziabad, U.B-
201015 Herein afler referred 1o as the*sald properly”). Boundaries as per Technlcal: East
-Wacani Plof(Raju), West Road 20 Feel/Eniry, North Road 16 Feet, South Diher Properly

DL/BPA/JHAH/AODDD00364. 1. Mr. Atarsingh Atarsingh - through its Lega IERR R T

Madhopura Ghaziabad, Mefro, Ghaziabad, Uttar Pradesh, India - 201009 |
§ Demand Date & Amosnk 09.01.2026 & Rs. 14,52,591/-] Description Of Property: Residential

Housa Mo. 1205, araa measuring 107 5q. Yards Le. 89.46 g Maters, ouf of Khasra No. 560,
situated at Obd Vijay Nagar, inihe Village Mirzapur, Pargana Lond, Tehsil and Dist, Ghaziabad, R
Herein after referred Lo as the"said property”. Boundaries a5 perihe [ast deed: - Easl: House of
Ramnath, Wesl: Hooze of Kalu Yadav, Morth: Houze of Gopi Ram, Souih: Road 8FL.

ExecutionDateof | Lodged for transfer Original Security EEIE-giI}Ie-’ﬁ: lodgein the
Transfer Dead before April 01, 20137 | Certificate Availabla?| current window 7
Bafore April 01, No Yes ¥

2019 (itis frash lodgement)

[BeforeApril01, | Yes(ltwasrejected] Yes Y

2013 refurned sarlior)

BeforaApril 01, Yog HO X

2019

Before April 01, Mo NO X

| 2018

Please nota that the request{s) which are accompanied by ariginal certificate(s) along
with transfer deeds and relevant supporting documents will only be considered under
this Special Window. The securities so transferred shall be mandatarily credited to the
transferae only in demat mode and shall be undar lock-in for a period of one year from
the date of registration of transfer. Such securities shall not be transferredlien-
marked/pledged during the said lock-in period.

For any queries on the above matter or lodgement of documents, shareholders are
requested to contact the Company’s Registrar and Share Transfer Agent MUFG Intime
India Private Limited (Formerly Known as Link Intime Private Limited) (RTA of ATVO
Enterprises Limited), at C-101, Embassy 247, L.B.5. Marg, Vikhroli (West), Mumbai -
400083, Email Id: rnt. helpdeski@in.mpms.mufg.com, Tel No. Tel: +81 22 4913 6000,
Important Note: All shareholders are requested to ensure that their E-mail IDs/RYC
details are updated with RTA of the Company or with their respective Depository

Participants. For ATVO Enterprises Limited
(Formarly known as Vandana Knitwear Limited)

Kirti Agarwal
Company Secretary & Compliance Cficer

Flace: Bhilwara
Date: 24.03.2026

DL/SDR/SORA/ADDODOT 757, 1. Mr. Mohd Saieem 2. Mrs. Ismal lsmal. D- TR = Wi Pl -
13, 0, Garima Garden Blain Markat, Near Sai Mandir, Melra, Ghaziabad, Rz 11.22 328/
Uttar Pradesh, India - 200005 | Demand Date & Amount: 69.071.2026 & Ry, ey
10,97, 168/-| Descriplion Of Property: House No. D-13, Oid Howse/Piol Ne. D-13/1, area
7 meazaring 50 Sq Yds, ie, 41.80 Sgm, out of Khasra Mo. 278min, siluated in ihe colony of
Garima Garden, Gram Pasonda, Pargana Lond, Tehsil & District Ghaziabad, Uttar Pradesh-
201005 Herelnafer referred o as “Said Properly/ Moo, Boundanes. RS par Techmical
Repaort. East; Other Property, West Road 20ft, Rorth: Oiker Properfy, South: Dther Praparty

DL/MNR/NANR/ADDDOOOOTT. 1. Mr. Panka] Pappa 2, Mr. Rinku Rinku & BT REELFI
Mr. Meena Devi. H No 342 Krishna Magar Meerul Road Ghaziabad - VR T I
Rural, Ghaziabad, Utar Pradesh, India- 201007 | Demand Date & Ameant: M
8 09.01.2026 & Rs. 594,341/ | Description Of Property: Freehold Residential House Built on
Plol admeasuring area 60 &q. yd. (50,16 5g. mir.) falling under Khasra No. 782 situated at
Village Sihani Pargana Loni Tehsil & Distt, Ghaziabad (U.R) hereinatter referred to as “the
sald property.” Boundary of Property as per Document, East: 18 1, wide road, West:Piot of
Birma Devi, North: 0ther Properly. Soulh: 18 i1, wide road

DL/BOP/BDRF/ADDD0D1054. 1. Mr. Despak Kumar Shrivastawa 2. Mrs. IR ER AR P17
Manju Shrivastwa. House Mo- 30-A, Shakti Khand-1, Indirapuram, g-eut S e S I
Ashizh Digital Phot Studio, Semierban Ghaziabad Utar Pradesh -

201014 | Demand Date & Amownl: 17.02.2026 & As. 752,265/ | Description 0f Proparly:
9| Flat No. SK-1/304 (LIG] {T/5) on Ist Floor area measuring 28.%0 sqmt sifuated at colony
Enown as Indrapuram Tehsil and Districl Ghaziabad, Uttar Pradesh (U.E) hereinafter
referred bo a5 “the said properiy.” Easl -Flal No- 29 A and Road 250t Wida, Wesi -Flal Ho- 19
A, Morth -Fiat No 31 A, South -Flat Be. 27 A

Place: Ghariabad Date: 25032026 S0-, Authorized (Mficer- HIRDUUA HOUSERE FINANGE LIMITED

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
STAR FACILITIES MANAGEMENT LIMITED OPERATING

IN FACILITY MANAGEMENT SERVICE IN NEW DELHI
{Under sub-regulation {1) of regulation 384 of the Insolvency and Bankruplcy Board
of India (Insolvency Resolution Process for Corporate Persons) Regulations; 2016)

RELEVANT PARTICULARS
1. Name of the Corporate Debtor | Star Facilities Management Limited
~along with PAN/CINILLP No.  |PAN: AALCSZB54C | CIN; U2Z2220L2007PLC 165640
2 Address of the registered office | Regd. Office : Half Basement No. 1, Sandhya
Deap Building 15, East of Kallash, South Dalhi,
| Maw Dedhi, Daihi -110065
| Mot Available
Mot Available

3. URL of wehsite
4. Dedails of place where majorily
- of fined assels are localed
5. Installed capacity of main
products! services

| CD is involved in Faciity Management sanvics
thers as per the data there are 4 projects under
_ _ | the hand of COD masorly in Haryana
6. Quantity & value of main products! | As per Las! audied Balance sheel of 2024-25-
services sold in last financial year | value of Revenue from operation was 24.41cr

7. Number of employess! workmsn |08
& Furthar dalals including last avalable | Detadls can be sought by emailing:;
financial statemants (with schedules) | cirp starfaciliiesmgmgltd@gmail.com
af two years, Ists of crediors, relevant |
dales for subsaguent avents af the
 procass ae avallabl al _
4. Eligitillity for resolution applicants | Details can be soughl by emailing:
under section 25210 of the cirp.starfacilitiesmgmgltdi@gmail.com
 Code is available at |
! 07.04.2026
of interest

11, Date of issue of pml.'isinnal list of | 08.04.2026

prospactive rasolution applicants .
12.04.2026
chjections o provisional list
1% Date of isste of final list of
| prospeciive resolution applicants
W, Date of jssue of information
memorandum, evaluation malrx
and request for resolution plan to
 prospective resolution applicants
15 Last date for submission of
resolution plans
16. Process email id to submit
| Exprasgion of Interest
7. Details of the corporate debtor's
registration status as MSME

Date - 24.03.2026
Place: Mew Dalhd

|13,04.2026

113.04.2026

| 12.05.2026

' cirp.starfacilitiesmgmgltd@gmail.com
' Small Enterprise

Sdli-

Atul Mittal

Director of M's Asrsh Resolufion Professionals Private Limited
Reszolution Professional for Star Facilities Management Limited
Regn. No.: IBBIIPE-0115/1PA-1/2024-25/5007T8
Authorisation of Assignment [AFAY: AA1S00780R 30062620054
AFA validity: 30.06.2026)

Reshma & Mr. Md Astam, 93G1 Sitapuri Part2 Janakpurl, 12, Sitapur] §rtP iR e InE

As. 2648113/ -

& Mr Nirmai EEI'I‘. Heao 155 Govied Puram, Ehﬂlamﬂ, HB‘"{I. H!']i 24 ﬂl_H[]ﬁ."-

Kumar Aggarwal & Mr. Framod Kumar Aggarwal. A-10, Near Shiv =P KT 8

Heirs 2. Mrs. Munesh Munesh. House Number236, 00, Kaila Dehal PRSS SSAPSERS

FORM NO.14
[See Regulation 33{2)]
OFFICE OF THE RECOVERY OFFICER - IflI
DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2}
1&t Floor SC0 33-34-35 Sector-17 A, Chandigarh [Additional space allotted on
3rd & 4th Floor also)
DEMAND NOTICE
NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS &
BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO THE INCOME
TAX ACT, 19861,

RCHEO52025 02.03.2026
PUNJAB NATIONAL BANK
Versus
M/S KESHAV ENTERPRISES.
To

(CD 1) M/S KESHAV ENTERPRISES
MS PRIYANKA MITTAL

M/S KESHAY ENTERPRISES REGISTERED OFFICE AT SHOP NO. 235, ANA.
MANDI, REWARI HARYAMNA PANNO. CTYPM4G21E

ZND ADDRESS : GALI MO, 3, OPPOSITE BHARAT GAS GODOWN, KADIPUR
INDUSTRIAL AREA, GURUGRAM - 122001, HARYANA.FACTORY ADDRESS:
PLOTNOD, 282 HSIDC, BAWAL DISTRICT REWARI, HARYANA

A PROPRIETORSHIP CONCERN OF LATE MS. PRIYANKA MITTAL AND
REPRESENTING THROUGH HER FOLLOWING CLASS-| LEGAL HEIRS: A)

SMT. ANITA MITTAL WIFE OF SHREI PREM CHAND MITTAL B) PREM CHAND
MITTAL S/0 SHRI GIRDHARI LAL MITTAL ADDRESS OF (A) AND (B):

FIRST ADDRESS: SHOP NO. 235, ANAJ MANDI, REWAR], HARYANA,

2ND ADDRESS: GALI NO. 3, OPPOSITE BHARAT GAS GODOWN, KADIPUR
INDUSTRIALAREA, GURUGRAM = 122001, HARYAMNA, Rewari, Haryana.

Also At GALIND. 3, OPPOSITE BHARAT GAS GODOWMN KADIPUR INDUSTRIAL
AREA, GURUGRAM, HARYANA,

Also At: PLOT NO. 282, HSIDC, BAWAL DISTRICT REWARI, HARYANA,
PROPRIETORSHIP CONCERN OF LATE M5 PRIYANKA MITTALAND
REPRESENTING THROUGH HER FOLLOWING CLASS | LEGAL HEIRS:

Legal heirs: 1 SMT. ANITA MITTAL SHOP NO. 235, ANAJ MANDI REWARI
HARYANA

Legal heirs; 2 SMT. PREM CHAND MITTAL SHOP NO, 235, ANA) MANDI REWARI,
HARYANA

(CD 2) SH. RADHEY SHYAM S/O SH. GIRDHARI LAL R/O HOUSE NO. 1241,
LTTAM NAGAR REWARI, HARYANA Also At: Gall MO, 3KADIPUR INDUSTRIAL
AREA

This is to notfy that as per the Recovery Carificate ssued in pursuance of orders
passed by the Presiding Officer, DEBTS RECOVERY TRIBUNAL CHANDIGARH
(DRT 2) in DA/S5T4/2021 an amount of Rs 16461302 {(Rupees One Crore Sixty
Four Lakhs Sixty One Thousands Three Hundred Two Only) along with
pendentellite and future interest @ 11.30% Compound Interest Monthly w.ef,
30172021 till realization and costs of Rs 150005 (Rupees One Lakh Fifty
Thousands Five Only} has become due apainst you (Jointly and severally!
Fully/Limited)

2. You are hereby directed to pay the above sum within 15 days of the receipts of the
notice, failing which the recovery shall be made in accordance with the Recovery of
Debts Due to Banks and Financial Instibetions Act, 19%3 and Rules there under.

3. You are hereby ordered to declare on an affidavit the particulars of yours assets
an or before the next date of hearing

4. You are hereby ordered lo appear before the undersigned on 27.04.2026 at 10:30
a.m. for further proceedings.

5. Im addition 1o the surm aforesaid, you will also be liable fo pay:

(@) Such interests as is payable for the penod commencing immediately alter this
notice of the certificate / execution proceedings.

(b} All costs, charges and expenses incurred in respect of the servics of this natice
and warrants and other processes and all other proceadings taken for racovenng
the amount due.

Given under my hand and the seal of the Tribunal, on this date: 09.03.2026

Regd. Office: ICIC| Bank Limited, Landmark, ™

P
ﬂ’c’c’ Bﬂﬂkl Race Course Circle, Vadodaro- 390007

Corporate Office: 1CIC] Bank Towers, Bandro-Kurlo Complex, Bandra (E)
Mumbail- 400051..

Branch Office: ICICI Bank Ltd.. Shal Tower, Plot Mo 23, New Rohtok
Road, Karol Bogh, Delhi- 110005

Annexure 54
Matice for Disclosure of Legal Heirs of Deceased Borrower
PUBLIC NOTICE

Motice is hereby given that Overdroft 126605500821 (Credit facility) was
granted M/S.5 D SPORTS / MOHD AZHARLDDIN [ MOHD AMIR aolios
MORHD AMIR SUHAIE, along with the deceased MR, SHABLUDDIN. |:|:,.r ICICH
Bank Ltd, (The Bank).

We would like to inform you that the demise of MR. SHABUDDIN has come
ta our knowledge during field visits conducted by the Bank officials and by
telephonic communications on the registered contact numbers, In this
regard, letter doted MARCH 13,2026 was previously sent to the registered
addresses of the Borrowers and the deceased MR. SHABUDDIN, for
providing information about the Legal Heirs of the deceased Borrower.
Therefore, this Motice is hereby given for sharing details of the Legol Heirs
of the deceased MR, SHABUDDIN with supporting documents for
updating the Bank's records, within 15 days of publication of this Matice,
You may submit the above-mentioned details to Mr, SHIVAR MISHRA by
visiting ICIC! BANK LTD, Third Floor Sector 14 Koushambhi Mear Seemnat
Wiharo, Ghoziabad, Uttar Pradesh, 201010,

MOBILE HO.; B657210179

Date ; Morch 25, 2026 =SD= Authorised Officer

..,fiuce : Meearut For ICICI Bank Ltd. _,)

FORMA
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
KATALON INDIA PRIVATE LIMITED

1. | Name of Corporate Person Katalon India Private Limited

2. | Date of Incorporation of Corporate Person | 20/10/2022

Authority Under Which Corporate Person | ROC Delhi |

is Incorporated / Registered

4. | Corporate Identity Number/Limited Liability | U72900DL2022FTC406114

Identity Number of Corporate Person

5 Address of The Registered Office andl
Principal Office (If Any) of Corporate
Person

55, 2" Floor, Lane 2, Westend Marg
Saidullajab, Near Saket Metro station,
New Delhi, Delhi-110030

6. |Liquidation Commencement Date of |23/03/2026

Corporate Person

7. |Name, Address, Email Address,
Telephone Number and The Registration
Number of The Liquidator

Name: Mr. AmitAgrawal

Address: H-63, Vijay Chowk, Laxmi
Nagar, Delhi-110092

Email Address: amitagcs@gmail.com
ContactNo.: 01143019279
Registration Number: IBBI/IPA-
002/1P-N00185/2017-18/10456

8. | LastDate for Submission of Claims 22/04/2026

Notice is hereby given that Katalon India Private Limited has commenced voluntary
liquidation on 23/03/2026.

The stakeholders of Katalon India Private Limited are hereby called upon to submit a proof of
their claims, on or before 22/04/2026 to the liquidator at the address mentioned againstitem 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-
Date: 24/03/2026 Amit Agrawal
Place: Delhi (Voluntary Liquidator)

TATA CAPITAL LIMITED

Tower A, 11th Floor, Peninsula Business Park, Ganpatrao

Kadam Marg, Lower Parel, Mumbai, Maharashtra-400013.
Branch Address: 3rd Floor, Rajendra Point, 1 Raghunath
Magar, M. G. Road, Agra - 282002,

SALE NOTICE FOR SALE OF INMOVABLE PROPERTY
(Under Rule 8(5) R/W Rule 9(1) of the Security Interest (Enforcement) Rules 2002}

E-Auction Sale Notice for Sale of Immovable Assets under the Securitization and
Reconstructionof Financial Assets and Enforcement of Security Interest Act, 2002 {the “Act”)
readwithprovisotoRule8{6)R/WRule9(1)of the SecurityInterest{Enforcement) Rules, 2002,

Loan Account No. 20446202 (Restructured Loan Accoun
maggm]mﬂ?iﬂﬁmra.&%m 10869400:
This is to inform thet Tata Capital Lid, LE i5 & non-panking hnanoe company

and incorporeted under the provisions of the Companies. Act, 1956 and having
its registered office at Peninsula Business Park, Tower A, 11th Floor, Ganpatrao
Kadam Marg, Lower Parel, Mumbai- 400013 and a branch office amongst other
ﬁlaces gt Agra, Uttar Pradesh ["Branch™). That vide Orders dated 24.11.2023, the
ational tnm%:any Law Tribunal {NCLT) Mumbai has duly sanctioned the Scheme of
Arrangement between Tala Capial Financial Services Limited ("TCFSL") and Tata
Cleantech Capital Limited {"TCCL") as transferors and Tata Capdal Limited {TTCL™)
as transferee under the provizions of Sections 230 to 232 read with Section 6& and
aiher apﬁgilcable provisions of the Companies Act, 2013 ("sald Scheme™), In terms
thereol, TCFSL and TCCL (Transferor Companies) along with its undertaking have
merged with TCL, as a going concern, together with all the properties, assels, rights,
benefits, interest, duties, obligations, liabilities, contracts, agreements, securities
ele. wef 01.01.2024, In Euﬁuan:e of the said Order and the Scheme, all the
fanilitf'f documents executed by TCFSL and all outsianding in respect thereaf stood
transferred to Applicant Company and thus the TCL is entitled to claim the same from
the [Borrowers/Co-Borrowers| in terms thereof
Mofice is hereby given to the public in general and in parficular to the below Borrower/
Co- Borrower that the below descri immovable property mortgaged 1o Tata
Capital Limited gsmmd Creditor/TCL), the Possession of which has been taken
h;the Authorized Officer of Tata Capital Limited |Secured Creditor), will be sold on
17th Day of April, 2026 "As |5 where is basis” & "As is what is and whatever there is
& without recourse basis".
Whereas the zale of secured assel is 1o be made to recover the secured debt and
whereas there was a due of a sum Rs. 1,87,68,351/- (Rupees One Crore Elghla Seven
Lakh{s) Sixty Eight Thousand Three Hundred Fifty One Only) which includes Rs.
1,40,21,076/- in Loan Account No. TCFLAD370000011058784 & Rs. 47,37,275/-
in Loan Account No. TCFLAD370000010869400 as on 1B-Mar-2026 from the
Borrowers & Co-Borrowers/Guarantors, i.e., (1) M/s, Radha Traders leuuj;h
its Proprietor, Shop Number &1, Mutigi;anj. Agra, tar Pradesh- EEHIIIIE:; (2) M/s.
Raas Bihari Caterers & Even Thmu% its Proprietor, Authorised Signatory, Shop
Mumber §1, Sharma Markel, F Block, Ep. Chhota Gurudwara, Kamla Nagar, Agra,
Uitar Pradesh- 282005 (3) Anuradha Bansal, House Mumber 35, Inder Enclave,
Balkeshwar, Near Mahadev Mandir, Balkeshwar Dayalbagh, Agra, Uttar Pradesh-
282004; Also AL A-15, Bri] Yihar, Kamla Magar, Agra, Uttar Pradesh- 232005; (4)
Jagdish Prasad Bansal, House Number 35, Inder Enclave, Balkeshwar, Near Mahadey
Mandir, Balkeshwar Dayalbagh, Agra, Uttar Pradesh- 282004; (5) Shailesh Bansal,
House HNumber 35, Inder Enclave, Balkeshwar, Mear Mahadev Mandls, Balkeshwar
Dayalbagh, Agra, Uttar Pradesh- 282004; (6) Ritesh Bansal, House Number 35, Inder
Enclave, EEHCEEEIWHI', Mear Mahadev Mandir, Balkeshwar Dayalbagh, Agra, Utlar
Pradesh- 282004; Also At: Shop Number 53, Motiganj, Agra, Lllrar Pradesh- 282005;
) Archna Bansal, House Number 35, Inder Enclave, Ealteshwar. Near Mahadev
andir, Balkeshwar Dayalbagh, Agra, Uttar Pradesh- 282004; (8) Parul Bansal, House
Mumber 35, Inder Enclave, Balkeshwar, Mear Mahadev Mandir, Balkeshwar Dayalbagh,
Agra, Utar Pradesh- 282004,
Motice is hereby given that, in the absence of any postponement/discontinuance
of the sale, the said property shall be sold by E- Auction at 2.00 EM, on the said
17th Day of Aﬁril, 2026 by TCL_, having its branch office at 03rd Floor, Rajendra Point,
1 Raghunath Nagar, M. G. Road, Agra = 282002,
The sealed E- Auction for the purchase of the property along with EMD Demand Deaft
shall be received by the Authorized Officer of the TATA CAPITAL LIMITED 1ill 5.00

PM. on the said 16th Day of April, 2026,
Pedat
Description of Secured Assets Coastructival|

Fheoby i
")

Rs,
45,64,000/- s

Reserve
Price (Rs.)

Commercial Property Situated at Shop

Mumber 53, Motiganj, Agra, Uttar -
Pradesh, More Particularly Described in (Rupees t; 'Ei::ﬂt-u‘iur
Sale Deed Dated 18.04.2001, Executed in Physical Forly Five |t (<) Fifty
Favor of Ritesh Bansal. Lakhis) | gy Thousand
; East; Others Property, Siuty Four | = Hondred
West: Other's Properly; Morth: Rasta; Thousand anly)
South: Abadi Only) i

The description of the property that will be put up for sale isin the Schedole. Movable
articlez/House hold inventory if -any lying inside and within secured asset as
described above shall not be avaflable for sale along with secured asset untl and
unless specifically described in-auction sale notice. The sale will also be stopped
if, amount due as aforesald, interest and costs (including the cost of the sale) are
tendered 1o the ‘Authorized Officer” or proof IS given 1o his satisfaction that the
amaunt of such secured debt, inferest and costs has been paid, At the sale the
Eu blic genarally is invited 1o submit their tendar persanally, No officer or other person,
aving itni'!ll duty to perform in connection with this sale shall, however, directly or
indirectly bid for, acquire or attempt to acquire any interest in the property sold. The
zale shall be subject to the rules/conditions prescribed under the SARFAES] Act,
2002. The E-auction will take place thrw&h portal https:¥BidDeal.in on 17th Day
of April. 2026 hetween 2.00 PM to 2.00 PM with unlimited extension of 10 minutes
each. all the Bids submitted for the purchase of the property shall be accompanied
by Earmest h-!nmE;D 3 menfioned above by way of a Demand Draft favori nE the "TATA
CAPITAL LIMITED" payable at Agra. Ir.slfec:tlnn of the property may be done on
D&th Day of April, 2026 between 11.00 AM to 5.00 PM.
Encumbrances: The Auction Sale of The Property Described Hereln “Annaxure |
schedule” is Subject to Civil Suit Titled as "Himanshu Gehlot Vs Ritesh Bansal & Ane”
EEEIHI‘IP Registration Mumber 281/2024 Carrently Being Adjudicated Upon in The Court
of Civil Judge Junior Division Agra And Securitisation A E1i-:a1iﬂ-n Titled As “Jagdish
Prasad Bansal Vs TCFSL" Bearing Registration Number SA/420/2025 Currently gemg
Adjudicated Upon In DRT Aliahabad And Civil Suit Titled As "Piyush Kant Upadhyay Vs.
Jagdish Prasad Bansal & Anr" Bearing Registration Number 378/2024 Currently Being
Adjudicated Wpon in The Court of Civil Judge Junior Division -ﬁ.Erﬂ And Securitisetion
Application Titted as Piyushkant U adhﬂyaga Vs Tata Capital Financial Services Ltd
EearinE Registration Number SA/42 172025 Currently Being Adjudicated Upon in DRT
Allahabad And Securitization Application Titled as Himanshu Gehlot paﬂhgn;a
Vs Tata Capital Financial Services Ltd. Bearing Registration Mumber S4/422720.25
Eurren:Ei.' Being Adjudicated Upon in DRT Allahabad. The Parties Acknowledge that
the Said Property is The Sul}‘J‘ect of ::-ngu:nnﬂ Le%qll_ Froceedings Before The DRTY
Civil Court, In the case of SA/M20/2025 Hon'ble DRT given order on 25-08-2025 TCL
will not 1ssue sale cerlificate till the disposal of amendment and slay application.
Despite to this Any Outcome Orders or Directions issued By the Tribunal Shall Be
Strictly Adhered 1o in Accordance with The Law, The Successful Bidder Hereby
Agrees to Accept the Property in Its Present Legal Status, Urrder::!andin? That Any
Encumbrances or Liabilities or Orders from Tribunal Af!eclmglme Property Shall Be
Borne by The Successful Bidder Post-Auction. Furthermore, The Successtul Bidder
Acknowledges the Necessity of Conducting Their Own Due Diliqence Regardiné; the
Legal Status and Encumbrances of The Property and Agrees to Indemnify the Seller
Against Any Claims Arising Therefrom.,

: The intendi idders ma*lilrl contact to Tata Capital Limited at
Mobile MNo. +91-B691005238 / Auwthorized Officer Mr. Raj Yadav, Email id:
raj.yadav@tatacapital.com and Mobile No. +91-9672075151.

For detailed terms and conditions of the Sale, pleaze refer 1o the link provided in
securad  creditor’s  website, e, httpafwww tatacapital. com/content/dam/tata-
napdtal.n'gﬂf.fe-aunuwmlslfﬁll'r-e-nunum-Heﬂspaper-Puhlicaliun-HadhavTﬂders-

adi- | |TCFLAD3I70000011058784-TCFLADI 7000001 0869400 pdf
D.K GUPTA Recovery Officer | |Place- Agra (Uttar Pradesh) $d/-, Authorized Officer,
DEBTS RECOVERY TRIBUNAL, CHANDIGARH (DRT 2) | \Date- 25-03-2026 Tata Capital Limited
epaper.financialexpress-.ann‘ ® © New Delhi o® @
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